
IN THE COURT OF SH. VINEET KUMAR, ADDITIONAL DISTRICT
JUDGE, SHAHDARA DISTRICT, KARKARDOOMA COURT, DELHI

State Vs. Mohd. Hussain 
FIR No. 350/18 

PS- Anand Vihar 
u/s. 489-B / 489-C IPC 

19.05.2020 

Present: Sh. Tofiq Ahmed, Addl. PP for the State Sh. 

Sh. Faraz Khan, Advocate for the applicant. Both 

are present through the Web Ex app. 

1. In view of the office order no. 2319-2340/Judl./SHD/2020

dated  16.05.2020  of  the  Ld.  District  &  Session  Judge,  Shahdara

District, Karkardooma Courts, Delhi issued in the wake of Corona Virus

(Covid-19) pandemic, the present application has been put up before

the undersigned and heard through video conferencing using CISCO

WebEx app.

2. Reply to the bail application has been filed by the IO/SI

Rohtash, who is present through Web Ex app,

3. At this stage, ld. Counsel for the applicant submits that

he may be given permission to withdraw the present bail application

as the application has not been filed in the proper format. Heard. In

view of the submissions of the ld. Counsel for the applicant, present

bail application is dismissed as withdrawn.

4. Copy of the order be sent to the Computer branch for

uploading the same on the website. Copy of the order be also sent to

the A.O (Judicial), who shall supply the same to the parties in terms of

the office order no.2204-2221/D&SJ,Shd/KKD/ Delhi dated 20.04.2020

of the Ld. District & Sessions Judge, Shahdara District, Karkardooma

Courts, Delhi.

5. Original  signed  order  has  been  retained  by  the

undersigned, which shall be placed on record on reopening of courts

after the lockdown ends.

(VINEET KUMAR) 
Duty Judge/Addl. District Judge-01 

Shahdara District, Karkardooma Courts, 
Dated: 19.05.2020 

                                                           

VINEET
KUMAR

Digitally signed
by VINEET
KUMAR
Date: 2020.05.19
19:29:32 +1200



THE COURT OF SH. VINEET KUMAR, ADDITIONAL  DISTRICT JUDGE-01, 
 SHAHDARA DISTRICT, KARKARDOOMA COURT, DELHI 

 
 

State Vs. Khalid Ansari  
FIR No. 53/2020 
PS-Jyoti Nagar 
u/s.   304 IPC  

 
19.05.2020 
 
Present: Sh. Tofiq Ahmed, Addl. PP for the State 

Sh. Abdul Gaffar, Advocate for the applicant. 
Both are present through the Web Ex app. 
 

1.  In view of the office order no.  2319-2340/Judl./SHD/2020 dated 16.05.2020 of the 

Ld. District & Session Judge, Shahdara District, Karkardooma Courts, Delhi issued in 

the wake of Corona Virus (Covid-19) pandemic, the present application has been put 

up before the undersigned and heard through video conferencing using CISCO 

WebEx app. 

2. It has been submitted by the ld. Counsel for the applicant that a soft copy of reply of                   

the bail application has not been supplied to him, because of which, ld. Counsel for               

the applicant  is not in a position to argue the present bail application. 

3. Let the soft copy of reply be given to the ld. Counsel for the applicant within two days                  

by the filing section. 

4. At request, application be put up on 23.05.2020. 

5. Copy of the order be sent to the Computer branch for uploading the same on the                

website. Copy of the order be also sent to the A.O (Judicial), who shall supply the                

same to the parties in terms of the office order no.2204-2221/D & SJ Shd/KKD/ Delhi               

dated 20.04.2020 of the Ld. District & Sessions Judge, Shahdara District,           

Karkardooma Courts, Delhi. 

6. Original signed order has been retained by the undersigned, which shall be placed              

on record on reopening of courts after the lockdown ends.  

 

 

(VINEET KUMAR) 
Duty Judge/Addl. District Judge-01 

Shahdara District, Karkardooma Courts, 
Dated: 19.05.2020 

VINEET
KUMAR

Digitally signed
by VINEET
KUMAR
Date:
2020.05.19
18:51:39
+1200



IN THE COURT OF SH. VINEET KUMAR, ADDITIONAL  DISTRICT JUDGE, 
 SHAHDARA DISTRICT, KARKARDOOMA COURT, DELHI 

 
 

State Vs. Tohid 
FIR No.  43196/19 

PS-Welcome  
u/s.  379/411  IPC  

 
19.05.2020 
 
Present: Sh. Tofiq Ahmed, Addl. PP for the State 

Sh. Rakshpal Singh, Advocate  for the applicant. 
Both are present through the Web Ex app. 

 
 
1. In view of the office order no. 2319-2340/Judl./SHD/2020 dated 16.05.2020 of the             

Ld. District & Session Judge, Shahdara District, Karkardooma Courts, Delhi issued in the             

wake of Corona Virus (Covid-19) pandemic, the present application has been put up before              

the undersigned and heard through video conferencing using CISCO WebEx app. 

2. Report regarding previous criminal antecedents of the accused has been filed by             

the IO/HC Anwar Ahmed who is present through Web Ex app, as per which, 21 criminal                

cases are pending against the applicant. 

3. At this stage, ld. Counsel for the accused seeks permission to withdraw the present              

bail application. Heard. In view of the submissions of the ld. Counsel for the applicant,               

present bail application is dismissed as withdrawn. 

4. Copy of the order be sent to the Computer branch for uploading the same on the                

website. Copy of the order be also sent to the A.O (Judicial), who shall supply the same to                  

the parties in terms of the office order no.2204-2221/D&SJ,Shd/KKD/Delhi dated 20.04.2020           

of the Ld. District & Sessions Judge, Shahdara District, Karkardooma Courts, Delhi. 

5. Original signed order has been retained by the undersigned, which shall be placed             

on record on reopening of courts after the lockdown ends.  

 

 

 

(VINEET KUMAR) 
Duty Judge/Addl. District Judge-01 

Shahdara District, Karkardooma Courts, 
Dated: 19.05.2020 

VINEET
KUMAR

Digitally signed
by VINEET
KUMAR
Date:
2020.05.19
18:50:52
+1200



IN THE COURT OF SH. VINEET KUMAR, ADDITIONAL  DISTRICT JUDGE, 
 SHAHDARA DISTRICT, KARKARDOOMA COURT, DELHI 

 
 

State Vs. Tohid 
FIR No.  416/19 
PS-Jyoti Nagar 

u/s.  392/394 IPC  
 

19.05.2020 
 
Present: Sh. Tofiq Ahmed, Addl. PP for the State 

Sh. Rakshpal Singh, Advocate  for the applicant. 
Both are present through the Web Ex app. 

 
 
1. In view of the office order no. 2319-2340/Judl./SHD/2020 dated 16.05.2020 of the             

Ld. District & Session Judge, Shahdara District, Karkardooma Courts, Delhi issued in the             

wake of Corona Virus (Covid-19) pandemic, the present application has been put up before              

the undersigned and heard through video conferencing using CISCO WebEx app. 

2. Report regarding previous criminal antecedents of the accused has been filed by             

the IO/HC Anwar Ahmed who is present through Web Ex app, as per which, 21 criminal                

cases are pending against the applicant. 

3. At this stage, ld. Counsel for the accused seeks permission to withdraw the present              

bail application. Heard. In view of the submissions of the ld. Counsel for the applicant,               

present bail application is dismissed as withdrawn. 

4. Copy of the order be sent to the Computer branch for uploading the same on the                

website. Copy of the order be also sent to the A.O (Judicial), who shall supply the same to                  

the parties in terms of the office order no.2204-2221/D&SJ,Shd/KKD/Delhi dated 20.04.2020           

of the Ld. District & Sessions Judge, Shahdara District, Karkardooma Courts, Delhi. 

5. Original signed order has been retained by the undersigned, which shall be placed             

on record on reopening of courts after the lockdown ends.  

 

 

(VINEET KUMAR) 
Duty Judge/Addl. District Judge-01 

Shahdara District, Karkardooma Courts, 
Dated: 19.05.2020 

VINEET
KUMAR

Digitally signed
by VINEET
KUMAR
Date:
2020.05.19
18:49:32
+1200



M/s The pharmacy 
Vs.

The Estate Officer & ors.
Item No. 8

19.05.2020

In  view  of  the  office  order  no.  2319-

2340/Judl./SHD/2020  dated  16.05.2020  of  the  Ld.  District

and Sessions Judge ( Shahdara), KKD Courts, Delhi issued in

the wake of Corona virus (Covid-19) Pandemic, the present

application has been put before the undersigned and heard

through video conferencing  using Cisco Webex App. 

Present: Shri Anil Kumar Hosley, Ld. Counsel for appellant

(through video conference). 

Shri Ashish Sharma, Ld. Counsel for respondent

(through video conference).  

Rejoinder  alongwith  record  on  behalf  of

respondent  has  been  filed  as  soft  copy  on  18.05.2020.

Submissions  heard  on  behalf  of  both  the  parties.  Ld.

Counsel  for  applicant  has  pressed  for  stay  order  in  this

matter.   The  same  is  opposed  by  the  ld.  Counsel  for

respondent. 

The  parties   are  directed  to  file  their  written

submissions/arguments,  if  any,  so  that  arguments  in  the

pending  appeal  can  be  facilitated.   Ld.  Counsel  for

respondent  submits that his reply be considered as written

arguments.  In  the  interest  of  justice,   stay  order  dated

15.05.2020  is further extended till NDOH.  Accordingly, put

up for arguments on 26.05.2020.

                                                           



Copy  of  this  order  be  sent  to  the  computer

branch  for  uploading  the  same on  website.  Copy  of  this

order be also sent to A.O. (Judl.) who shall supply the same

to  the  parties  in  terms  of  office  order  dated  no.  2204-

2221/D&SJ, SHD/KKD/Delhi dated 20.04.2020 of  Ld. District

and Sessions Judge ( Shahdara), KKD Courts, Delhi. 

Original signed order has been retained by the

undersigned,  which  shall  be  placed  on  record  upon  re-

opening of courts after the lock down ends.

                (Vineet Kumar)
   Duty Judge/ ADJ-01

                SHD/KKD/Delhi/19.05.2020

                                                           

VINEET
KUMAR

Digitally signed
by VINEET
KUMAR
Date:
2020.05.19
18:49:23
+1200



 
IN THE COURT OF SH. VINEET KUMAR, ADDITIONAL  DISTRICT JUDGE, 

 SHAHDARA DISTRICT, KARKARDOOMA COURT, DELHI 
 
 

State Vs. Safruddin @ Safar @ Kalia 
FIR No. 302/18 
PS-Vivek Vihar 

u/s.  186/353/307 IPC  
 

19.05.2020 
 
Present: Sh. Tofiq Ahmed, Addl. PP for the State, who is present through the 

Web Ex app. 
None for the applicant. 

 
 
1. In view of the office order no. 2319-2340/Judl./SHD/2020 dated 16.05.2020 of the             

Ld. District & Session Judge, Shahdara District, Karkardooma Courts, Delhi issued in the             

wake of Corona Virus (Covid-19) pandemic, the present application has been put up before              

the undersigned and heard through video conferencing using CISCO WebEx app. 

2. None is present on behalf of applicant today. 

3. Let the matter be adjourned as none is present to attend the V/C on behalf of the                 

applicant. 

4. Be put up for consideration on the bail application on 22.05.2020. 

5. Copy of the order be sent to the Computer branch for uploading the same on the                

website. Copy of the order be also sent to the A.O (Judicial), who shall supply the same to                  

the parties in terms of the office order no.2204-2221/D&SJ,Shd/KKD/Delhi dated 20.04.2020           

of the Ld. District & Sessions Judge, Shahdara District, Karkardooma Courts, Delhi. 

6. Original signed order has been retained by the undersigned, which shall be placed             

on record on reopening of courts after the lockdown ends.  

 

 

(VINEET KUMAR) 
Duty Judge/Addl. District Judge-01 

Shahdara District, Karkardooma Courts, 
Dated: 19.05.2020  

VINEET
KUMAR

Digitally signed
by VINEET
KUMAR
Date:
2020.05.19
18:48:47 +1200



Sunmugam Vs. Yesudian Paul & Ors. 
C.S. No....... 
Item No. 22

19.05.2020

In  view  of  the  office  order  no.  2319-

2340/Judl./SHD/2020  dated  16.05.2020  of  the  Ld.  District

and Sessions Judge ( Shahdara), KKD Courts, Delhi issued in

the wake of Corona virus (Covid-19) Pandemic, the present

application has been put before the undersigned and heard

through video conferencing  using Cisco Webex App. 

Present: Shri Lalit, Ld. Counsel for plaintiff (through video

conference).

Fresh  civil  suit   for  permanent  injunction  and

mandatory injunction is received.  

At the request  of Ld. Counsel for plaintiff, put up

for consideration on 21.05.2020.

Copy  of  this  order  be  sent  to  the  computer

branch  for  uploading  the  same on  website.  Copy  of  this

order be also sent to A.O. (Judl.) who shall supply the same

to  the  parties  in  terms  of  office  order  dated  no.  2204-

2221/D&SJ, SHD/KKD/Delhi dated 20.04.2020 of  Ld. District

and Sessions Judge ( Shahdara), KKD Courts, Delhi. 

Original signed order has been retained by the

undersigned,  which  shall  be  placed  on  record  upon  re-

opening of courts after the lock down ends.

                (Vineet Kumar)
   Duty Judge/ ADJ-01

                SHD/KKD/Delhi/19.05.2020

                                                           

VINEET
KUMAR

Digitally signed
by VINEET
KUMAR
Date:
2020.05.19
18:48:29
+1200



Bail Application No. 9
State Vs. Deepu @ Deepanshu

FIR No.52/2020
P.S.-Jafrabad

U/S-147/148/149/302/120B IPC & 25/27 Arms Act

19.05.2020

In  view  of  the  office  order  no.  2319-

2340/Judl./SHD/2020  dated  16.05.2020  of  the  Ld.  District

and Sessions Judge ( Shahdara), KKD Courts, Delhi issued in

the wake of Corona virus (Covid-19) Pandemic, the present

application has been put before the undersigned and heard

through video conferencing  using Cisco Webex App. 

Present: Shri  Tofeeq Ahmad,  Ld.  Addl.  P.P.  for  the State

(through video conference).

None for applicant. 

IO SI K. P. Singh, P.S. Nand Nagari (through video

conference).

Perusal  of  record  available reveals  that   a soft

copy for withdrawing the present application had been filed

by the Ld. Counsel for applicant/accused on 18.05.2020. In

view of  the same, the present bail application is dismissed

as withdrawn.  

Copy  of  this  order  be  sent  to  the  computer

branch  for  uploading  the  same on  website.  Copy  of  this

order be also sent to A.O. (Judl.) who shall supply the same

to  the  parties  in  terms  of  office  order  dated  no.  2204-

2221/D&SJ, SHD/KKD/Delhi dated 20.04.2020 of  Ld. District

and Sessions Judge ( Shahdara), KKD Courts, Delhi. 

                                                           



Original signed order has been retained by the

undersigned,  which  shall  be  placed  on  record  upon  re-

opening of courts  after the lock down ends.

             (Vineet Kumar)
   Duty Judge/ ADJ-01

                SHD/KKD/Delhi/19.05.2020

                                                           

VINEET
KUMAR

Digitally
signed by
VINEET
KUMAR
Date:
2020.05.19
18:47:39
+1200



IN THE COURT OF SH. VINEET KUMAR, ADDITIONAL  DISTRICT JUDGE, 
 SHAHDARA DISTRICT, KARKARDOOMA COURT, DELHI. 

State Vs. Aatir 
FIR No. 113/2020 

PS-Jafrabad 
u/s.  147/148/149 IPC  

 
19.05.2020 
Present: Sh. Tofiq Ahmed, Addl. PP for the State 

Sh. Abdul Gaffar, Advocate  for the applicant. 
IO/SI Rakesh Kumar is present. 
All are present through the Web Ex app. 

1. In view of the office order no. 2319-2340/Judl./SHD/2020 dated 16.05.2020 of the             

Ld. District & Session Judge, Shahdara District, Karkardooma Courts, Delhi issued in the             

wake of Corona Virus (Covid-19) pandemic, the present application has been put up before              

the undersigned and heard through video conferencing using CISCO WebEx app. 

2. Argument heard on behalf of ld. Counsel for the applicant as well as Ld. Addl. PP for                  

State. 

3. Ld. counsel for the applicant has submitted that there is a delay of 7 days in lodging                 

the FIR and  no DD was recorded at the time of incident. 

4. On the other hand, Ld. Addl. PP for the State submits that this is one of the matters                  

which pertains to communal riots which took place in parts of Delhi sometime back. It is                

further submitted that offences are of serious nature. It is further submitted that police              

official ASI Azhar was posted at police picket at the time of incident and he identified the                 

applicant/accused in PS. 

5. During the course of arguments, Ld. counsel for the applicant has requested that the              

matter be adjourned as he wants to go through the charge-sheet, which has been filed in the                 

matter.  Accordingly, let the matter be adjourned for  27.05.2020. 

6. Copy of the order be sent to the Computer branch for uploading the same on the                

website. Copy of the order be also sent to the A.O (Judicial), who shall supply the same to                  

the parties in terms of the office order no.2204-2221/D&SJ,Shd/KKD/Delhi dated 20.04.2020           

of the Ld. District & Sessions Judge, Shahdara District, Karkardooma Courts, Delhi. 

7. Original signed order has been retained by the undersigned, which shall be placed             

on record on reopening of courts after the lockdown ends. 

(VINEET KUMAR) 
Duty Judge/Addl. District Judge-01 

Shahdara District, Karkardooma Courts, 
Dated: 19.05.2020 

VINEET
KUMAR

Digitally signed
by VINEET
KUMAR
Date:
2020.05.19
18:47:11
+1200



IN THE COURT OF SH. VINEET KUMAR, ADDITIONAL  DISTRICT JUDGE, 
 SHAHDARA DISTRICT, KARKARDOOMA COURT, DELHI. 

State Vs. Osama 
FIR No. 113/2020 

PS-Jafrabad 
u/s.  147/148/149 IPC  

 
19.05.2020 
Present: Sh. Tofiq Ahmed, Addl. PP for the State 

Sh. Abdul Gaffar, Advocate  for the applicant. 
IO/SI Rakesh Kumar is present. 
All are present through the Web Ex app. 

1. In view of the office order no. 2319-2340/Judl./SHD/2020 dated 16.05.2020 of the             

Ld. District & Session Judge, Shahdara District, Karkardooma Courts, Delhi issued in the             

wake of Corona Virus (Covid-19) pandemic, the present application has been put up before              

the undersigned and heard through video conferencing using CISCO WebEx app. 

2. Argument heard on behalf of ld. Counsel for the applicant as well as Ld. Addl. PP for                  

State. 

3. Ld. counsel for the applicant has submitted that there is a delay of 7 days in lodging                 

the FIR and  no DD was recorded at the time of incident. 

4. On the other hand, Ld. Addl. PP for the State submits that this is one of the matters                  

which pertains to communal riots which took place in parts of Delhi sometime back. It is                

further submitted that offences are of serious nature. It is further submitted that police              

official ASI Azhar was posted at police picket at the time of incident and he identified the                 

applicant/accused in PS. 

5. During the course of arguments, Ld. counsel for the applicant has requested that the              

matter be adjourned as he wants to go through the charge-sheet, which has been filed in the                 

matter.  Accordingly, let the matter be adjourned for  27.05.2020. 

6. Copy of the order be sent to the Computer branch for uploading the same on the                

website. Copy of the order be also sent to the A.O (Judicial), who shall supply the same to                  

the parties in terms of the office order no.2204-2221/D&SJ,Shd/KKD/Delhi dated 20.04.2020           

of the Ld. District & Sessions Judge, Shahdara District, Karkardooma Courts, Delhi. 

7. Original signed order has been retained by the undersigned, which shall be placed             

on record on reopening of courts after the lockdown ends. 

(VINEET KUMAR) 
Duty Judge/Addl. District Judge-01 

Shahdara District, Karkardooma Courts, 
Dated: 19.05.2020 

VINEET
KUMAR

Digitally signed
by VINEET
KUMAR
Date:
2020.05.19
18:46:30
+1200



Bail Application No. 4
State Vs. Prakash Kumar

FIR No.494/19
P.S.- Nand Nagari

U/Section-304/326/506 IPC

19.05.2020

In  view  of  the  office  order  no.  2319-

2340/Judl./SHD/2020  dated  16.05.2020  of  the  Ld.  District

and Sessions Judge ( Shahdara), KKD Courts, Delhi issued in

the wake of Corona virus (Covid-19) Pandemic, the present

application has been put before the undersigned and heard

through video conferencing  using Cisco Webex App. 

Present: Shri  Tofeeq Ahmad,  Ld.  Addl.  P.P.  for  the  State

(through video conference).

Ms.  Sobha,  Ld.  Counsel  for  applicant/accused

(through video conference). 

IO SI K. P. Singh, P.S. Nand Nagari (through video

conference).

Reply to the bail application has been filed by the

IO.  It is submitted by Ld. Addl. P.P. for State that medical

documents of son of accused Prakash Kumar are not verified

from RML Hospital in compliance of the last order. Sometime

has been sought by the IO. Time is granted in the interest of

justice.  Let the medical documents be verified. Put up on

23.05.2020.

Copy  of  this  order  be  sent  to  the  computer

branch  for  uploading  the  same on  website.  Copy  of  this

order be also sent to A.O. (Judl.) who shall supply the same

to  the  parties  in  terms  of  office  order  dated  no.  2204-

                                                           



2221/D&SJ, SHD/KKD/Delhi dated 20.04.2020 of  Ld. District

and Sessions Judge ( Shahdara), KKD Courts, Delhi. 

Original  signed order has been retained by the

undersigned,  which  shall  be  placed  on  record  upon  re-

opening of courts  after the lock down ends.

            

      (Vineet Kumar)
   Duty Judge/ ADJ-01

                SHD/KKD/Delhi/19.05.2020

                                                           

VINEET
KUMAR

Digitally signed
by VINEET
KUMAR
Date:
2020.05.19
18:45:24
+1200



Bail Application No. 27
State Vs. Chand Sagar

FIR No. 107/19
P.S.- Shahdara

U/Section-498-A/304-B

19.05.2020

In  view  of  the  office  order  no.  2319-

2340/Judl./SHD/2020  dated  16.05.2020  of  the  Ld.  District

and Sessions Judge ( Shahdara), KKD Courts, Delhi issued in

the wake of Corona virus (Covid-19) Pandemic, the present

application has been put before the undersigned and heard

through video conferencing  using Cisco Webex App. 

Present: Shri  Tofeeq Ahmad,  Ld.  Addl.  P.P.  for  the State

(through video conference).

Shri   R.  K.  Kochar,  Ld.  Counsel  for

applicant/accused ( through video conference). 

Inspector  Yuvraj  Prasad  present  through  video

conference. 

This is the application for grant of interim bail u/s

439 Cr.P.C.  moved on behalf of applicant/accused. 

Ld. Counsel for applicant has pressed the interim

bail on the ground that applicant is the only son who can

take care of his ailing parents. Ld. Addl. P. P. has opposed

the bail application. 

Let a report be called through IO concerned as to

medical  condition  of  parents  of  the  applicant  as  well  as

regarding the fact that whether any other family member

are there to take care of parents of applicant/accused. 

Put up on 22.05.2020.

                                                           



Copy  of  this  order  be  sent  to  the  computer

branch  for  uploading  the  same on  website.  Copy  of  this

order be also sent to A.O. (Judl.) who shall supply the same

to  the  parties  in  terms  of  office  order  dated  no.  2204-

2221/D&SJ, SHD/KKD/Delhi dated 20.04.2020 of  Ld. District

and Sessions Judge ( Shahdara), KKD Courts, Delhi. 

Original signed order has been retained by the

undersigned,  which  shall  be  placed  on  record  upon  re-

opening of courts after the lock down ends.

                   (Vineet Kumar)
   Duty Judge/ ADJ-01

                SHD/KKD/Delhi/19.05.2020

                                                           

VINEET
KUMAR

Digitally signed
by VINEET
KUMAR
Date:
2020.05.19
18:42:10
+1200



Bail Application No. 26
State Vs. Rahisuddin @ Rahisu

FIR No.115/18
P.S.- Jyoti Nagar

U/Section-307/302/506 IPC

19.05.2020

In  view  of  the  office  order  no.  2319-

2340/Judl./SHD/2020  dated  16.05.2020  of  the  Ld.  District

and Sessions Judge ( Shahdara), KKD Courts, Delhi issued in

the wake of Corona virus (Covid-19) Pandemic, the present

application has been put before the undersigned and heard

through video conferencing  using Cisco Webex App. 

Present: Shri  Tofeeq Ahmad,  Ld.  Addl.  P.P.  for  the State

(through video conference).

Shri  Amit  Kumar,  Ld.  Counsel  for

applicant/accused through video conference. 

Inspector S. K. Verma is present (through video

conference).

Ld.  Counsel  for  applicant/accused  seeks

sometime to argue on the bail application. In the interest of

justice, time is granted. 

Put  up  for  hearing  the  bail  application  on

21.05.2020.

Copy  of  this  order  be  sent  to  the  computer

branch  for  uploading  the  same on  website.  Copy  of  this

order be also sent to A.O. (Judl.) who shall supply the same

to  the  parties  in  terms  of  office  order  dated  no.  2204-

2221/D&SJ, SHD/KKD/Delhi dated 20.04.2020 of  Ld. District

and Sessions Judge ( Shahdara), KKD Courts, Delhi. 

                                                           



Original signed order has been retained by the

undersigned,  which  shall  be  placed  on  record  upon  re-

opening of courts after the lock down ends.

               (Vineet Kumar)
   Duty Judge/ ADJ-01

                SHD/KKD/Delhi/19.05.2020

                                                           

VINEET
KUMAR

Digitally
signed by
VINEET
KUMAR
Date:
2020.05.19
18:39:56
+1200



Bail Application No. 24
State Vs. Azeem

FIR No. 252/2020
P.S.- Jafrabad

U/Section-307/506/34 IPC

19.05.2020

In  view  of  the  office  order  no.  2319-

2340/Judl./SHD/2020  dated  16.05.2020  of  the  Ld.  District

and Sessions Judge ( Shahdara), KKD Courts, Delhi issued in

the wake of Corona virus (Covid-19) Pandemic, the present

application has been put before the undersigned and heard

through video conferencing  using Cisco Webex App. 

Present: Shri  Tofeeq Ahmad,  Ld.  Addl.  P.P.  for  the State

(through video conference).

Present: Shri  Abbas  Khan,  Ld.  Counsel  for

applicant/accused ( through video conference). 

ASI Devender present through video conference. 

This is first application for grant of anticipatory

bail  u/s  348  Cr.P.C.  has  been   moved  on  behalf  of

applicant/accused. 

Reply to the bail application has been filed. 

It  is  submitted  by  the  ld.  Counsel  for

applicant/accused  that   present  FIR  has  been  lodged  on

false  and  fabricated  story  concocted  by  the  complainant

without conducting fair inquiry.   It is further contended that

complainant  with  their  other  associates  have  hatched  a

criminal  conspiracy against the applicant/accused persons

only to extort money from the father of the accused. It is

further submitted that complainant is the son in law of Smt.

                                                           



Momina,  who  is  the  divorcee  of  Babu  Khan  (father  of

accused).  Ld. Counsel for  applicant/ accused has further

submitted  that   nothing  has  to  be  recovered  from  the

possession of the applicant/accused and thus he prays for

grant of anticipatory bail to the applicant/accused. 

Per contra,  Ld.   Addl.  P.P.  has opposed the bail

application by stating that no substantial ground has been

mentioned in the application for seeking anticipatory bail of

accused/applicant and the same deserves dismissal on this

count alone. It is further submitted that accused-Azeem, his

younger  brother  and  two  other  associates  had  fired  on

Shamshad by pistol due to which he was injured in the right

hand and left thigh and they ran away after threatening the

complainant.  It  is  also  submitted  that  accused  Azeem,

Nadeem and other associates have not been arrested so far

and  they  are  absconding.  It  is  further  submitted  that

weapon used in the offence is also to be recovered from the

accused  persons  and  if  accused  Azeem  is  granted

anticipatory  bail,  then  the  same  shall  prejudice  the

investigation and there is a strong likelihood of tampering

with the evidence in this matter. Thus, dismissal of  the  bail

application is prayed for. 

Heard the ld. Counsel and record is perused. The

applicant/accused  seems  to  be  evading  arrest  by

absconding  and has not joined the investigation. Further,

the weapon used in the incident is to be recovered from the

applicant/accused and investigation is yet to be completed

in this matter. Having gone through the allegations in the

                                                           



FIR,  the  same seems to  be grave and serious  in  nature.

Therefore, in view of above facts and  circumstances of the

case,  no  ground  for  grant  of  anticipatory  bail  to  the

applicant  is  made  out  at  this  point.  Accordingly,  the

application stand dismissed. 

Copy  of  this  order  be  sent  to  the  computer

branch  for  uploading  the  same on  website.  Copy  of  this

order be also sent to A.O. (Judl.) who shall supply the same

to  the  parties  in  terms  of  office  order  dated  no.  2204-

2221/D&SJ, SHD/KKD/Delhi dated 20.04.2020 of  Ld. District

and Sessions Judge ( Shahdara), KKD Courts, Delhi. 

Original signed order has been retained by the

undersigned,  which  shall  be  placed  on  record  upon  re-

opening of courts after the lock down ends.

                  (Vineet Kumar)
   Duty Judge/ ADJ-01

                SHD/KKD/Delhi/19.05.2020
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Bail Application No. 23
State Vs. Gurfan

FIR No. 405/19
P.S.- Jafrabad 

U/Section-394/397/452/34 IPC

19.05.2020

In  view  of  the  office  order  no.  2319-

2340/Judl./SHD/2020  dated  16.05.2020  of  the  Ld.  District

and Sessions Judge ( Shahdara), KKD Courts, Delhi issued in

the wake of Corona virus (Covid-19) Pandemic, the present

application has been put before the undersigned and heard

through video conferencing  using Cisco Webex App. 

Present: Shri  Tofeeq Ahmad,  Ld.  Addl.  P.P.  for  the State

(through video conference).

Shri   Vikas  Sharma,  Ld.  Counsel  for

applicant/accused ( through video conference). 

SI Devender present through video conference.

Ld.  Counsel  for  applicant/accused  has  pressed

his interim bail application on the ground that applicant has

to take care of his ailing mother.  Ld. Addl. P.P. for the State

had opposed the interim bail  application by stating  that

there is  nothing on record to indicate that mother of  the

applicant is suffering from any ailment.  In view of above, let

a  report be called as to the medical condition of the mother

of the applicant through IO concerned for NDOH. 

Put up on 26.05.2020. 

Copy  of  this  order  be  sent  to  the  computer

branch  for  uploading  the  same on  website.  Copy  of  this

order be also sent to A.O. (Judl.) who shall supply the same

                                                           



to  the  parties  in  terms  of  office  order  dated  no.  2204-

2221/D&SJ, SHD/KKD/Delhi dated 20.04.2020 of  Ld. District

and Sessions Judge ( Shahdara), KKD Courts, Delhi. 

Original signed order has been retained by the

undersigned,  which  shall  be  placed  on  record  upon  re-

opening of courts after the lock down ends.

              (Vineet Kumar)
   Duty Judge/ ADJ-01

                SHD/KKD/Delhi/19.05.2020
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